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FIFTEE'{TH KERALA LEGISLATIVE ASSEMBLY

TEIITH SESSION

BI,LLETIN PART-II

January 8 ,2024.
No. .168

End Ea!g! of Suppbmenrary Demands for crants
for th€ Flnanclal Year 2O?ri-2O24- Recolnmcndauon of tha Govenror.

The Governor has made necessary recor rendatlon under Artkle

203 (3) read wlth Artlcle 20s of the Constitutlon of lndla for laylng the

Statement of Flnal Batch of Supplementary Demands fof Grants for the

Financlal Year 2023-2f,24 on the TaUe of the Ho.$e ar1d for movlng the

Flnal Batch of Supplementaq/ Demands for Crrants . .

Sbaji c. BSy,

Se(retaIy- Itr{harye.


